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Petition No.99/2005
In the matter of
Maintaining the regional grid frequency above 49.0 Hz by curbing
overdrawals in line with Section 6.2(1) and 7.4.4 respectively of the Indian Electricity
Grid Code (IEGC).

And in the matter of
Northern Regional Load Despatch Centre, New Delhi ....Petitioner
Vs
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The following were present:

1. Shri P.K. Agarwal, NRLDC

2. Shri S.R. Narasimhan, Chief Manager, NRLDC
3. Shri D.D. Chopra, Advocate, UPPCL

4. Shri V.K. Purhari, UPPCL

5. Shri Bijendra Nath, UPPCL

6. Shri Y.P. Singh, EE, UPPCL

7. ShriV.V. Sharma, PGCIL

8. Shri V.K. Gupta, PGCIL

9. Shri V.K. Malhotra, DTL

10. Shri N.K. Joshi, DTL

ORDER
(DATE OF HEARING : 24.1.2006)
The petition was last heard on 15.12.2006 when Shri D.D. Chopra, learned
counsel for first respondent, had given an undertaking that against the total

outstanding amount payable on account of Ul charges, a sum of Rs.50 crore would be
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deposited by 31.12.2005 and another sum of Rs.100 crore during January 2006. He

had also undertaken that the current dues of Ul would be paid in full regularly.

2. We have been informed that an amount of Rs.150 crore has since been
deposited by first respondent in accordance with the undertaking given. Learned
Counsel for first respondent further informed that an amount of Rs.24.03 crore on
account of current dues was also deposited in lump sum on 21.1.2006. As regards
payment of the balance amount of Rs.330 crore (approximately) outstanding, the
learned counsel has stated that first respondent will file before the Commission, latest

by 30.1.2006, the payment schedule.

3. List this petition for further directions on 31.1.2006 for a view on the payment

schedule to be filed by first respondent.

4. It is clarified that the current dues of Ul charges are payable on weekly basis.
Although the lump sum amount of Rs.24.03 crore deposited by first respondent is
strictly not in conformity with the undertaking given on 15.12.2005, learned counsel
has stated that henceforth the dues will be paid regularly in accordance with the bills

raised by the petitioner.
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